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I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE ESSENTIAL
COMMODITIES (AMENDMENT) OR-
DINANCE, 1974 (NO. 2 OF 1974)

Il THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1974

st 4O Tog faraq (Fey W3W)
I gwTafa Y, F ooy sar @ frefatad
HFed IUTEAT FLATE | “qg 9T 22 I
1974 FY Tegafq grar seaTfad sraws
Ty (Ve ) wearda, 1974 (1974
geqr 2) &1 fAeEE g

Sygsafa oY, 3@ fagas a1 geaRy
§ araeyg A fame A § 99 & W@ W
qT fa=e T w2 fF qEaE, Sy,
FEATEETA AT AT G oqAEAT §, T
FHEATH FT GATIE 56 F1AT 4 0 T6
e sTe goT & o wlasr T @
UL F GHE R B wiR a4
AT 39 FTA W & AT A ! OEW qEY
¥ § fdes #wm wgwm fF 1955 &
€9 § 98d T4 THIX FT TF Arieqa "qrar
q1 f9as a1 § 0F FA T 95 9 A6
1955 § T I aF, Tl T T THEATH
7 fazagor w3 @ g fafraw &v @
wgsz g {5 dw & T FITT F {9 gq
W FAGEET, WA, AATEE
sHE, fremae s 4 ww quat &=
AT T AT AT & Io1 ML | af gw
WO @ 55 & TSl F1 4T G, A
fozstwor & 7 9@ gT w® fAdew wT
T 5 1955 @ AT AW qF @@
qrrat W AT Al § gt ® afg
€ g3 & o ag 3fe 6 ufawa & d%< 200
wfama aF g g |

T & v e S e § grafey
FT LA &, A 58 a7y § frdad war
Wi 5 fre awa e a or vw e
q A% AN qF ey & g3fq &
afe & g€ 2 | Tt TR g | o
% g 1 99 T wEF g Atz W

[RAJYA SABHA]

(Amndt) Bill, 1974 924

FATF FU G M@ grar, AT gHEAT
g T ST & g 9 YEIR T WAH
HT IO TGl AT [fEA qg T
g 5 =8 o177 & @ wwmml F1 aw
TE AT & | gH IHS WA g a1y TF T
F ST A WY fa=re AT F 1 A
T FAA & I, @aaa e
GFe & I & afg urda &9 F At @
FT Y & a1 FGI, a7 {Q A7 gt &
§F IF AT A Aias gEeasi #71
AT g HLFT Tg1 FGN a9 a5 0
THEAT T AT AE 1 T |
gaawnafa o, oy gfvar st & 6
1956 % HF199 § #IT AT T9F HI
A Haq 25 G971 | T | U
arq W gfwar S & fF 1960-61 9
Y, Sgl, 2869 FUF ®IUT FFU! X
TTRAT T 1974F 11,294 FUT TI47
FEHT & ®TH A7 74T § | I F HAT X
TAL g AW FIGHT FT STAW J0F
N 1960-61 F a8 14,007 FA€ I
FT 9T, AR WG TH q¥ _Had 21,485
FAT TAT & AAAT NSFT & | AT
qoer WISFET & WX ®AY awTE ]
JHFT FEALSTT FATAR AT G0 A H 16T
w1 qaT & B o arnadt e & i s
T AT @I A THT IJFT TFEHAT FA
7 fg a@ifyl @ 97 @ ¢ S afa @
TTEEE T4 & | AWty weed, dag
frae <71 Fgm 5 17 wrader § wyA
FTOF FTAU SORRET Sréqfan sy wr g
IR a7 F¥ 30 wfawa  gaFw T
MAFEE FT AT AT W 1 5,500 AT
% IAAEEHE IT QIHTORAT 550 FAT
TF 7 AT a A A anfgy, afed
gAT & 18 FF TAT FT ATH &1 T
& | T qATE AT FW A qU £ 7 g
g sfwfe wridfon ot 0w @ g
%_{ﬁmﬁw%warw’mwm“



225 Essential Commodities

g forgmm & gad s dRW . g
g fegeam & seae o o7 = fp
w § ag gfusiw ® swwrelyea w47 031

[25 JULY 1974]

(Amds) Bill, 1974 226

J e g1 1 gaTm ag & B awt 7 avw
| $ATER & AT QT SN 2, e
| SET EATEIR & | W fEReEaT &7 50

%mmtgr%lmwmﬁwugfm \ TRTT A I A F A § 199

@ R fr duw FT ST Ay AW oW R
AR AT F7 wiF 95198 @ AU A=
F WTT 9ga AT @ & | 79 gaat o §
3 F FRT A SWERI T AHET
g W -awfEr & sy ¥
FAEER w1 7, fAeEmEe w9 amal
T, TEFT ATATIAT FTE, TIT SOITATLY
qeEt ® g AT IV F T ARG
SIAT HT AET FIG AT G & AT T
TEAT TFAT FTA A AT AT Gl G |
grawmafd AR, TE Hilen
1955 % W¥T 9T | 72 7 T FAON 7
ot fofe § s f1 gmE for
fr 3g fqdas & dmaw T s
[The Vice-Chairman (Shri Bipinpal Das)
in the Chair.]

#F o faiT &7 § 9@ & 98T
=Irgar g & I & a9t § .y qgme &
FAT gE AT A9 | (Al THCH qATI
AT AT S §TER T HLT @l
TLHTT & IS aF CFH 41 7gl faar
g N T CHH | @r g ar g
"o | Y, § FgA AEAT,  GHEAT F
AT a3t g1 @ g | fm wwre w@d
gry Aifq gewre 7 et 8 e w7
AT AT ST TFRIC AAT FqE@GT A
© SR AT GUEATHT T AU FE & A9
gl gfed T FEENiE & EHT THR
dEzeror faat ST & T8 AT T FTAA
FAT FL ATAT T @I | H TEAT ATEN
{3 (TS TSeeLae Y gHEAT TAIBINL § &
39 & Hea F15 g Ay @ & faw JuTe
g drag Wt wg frear €0

qrEaT F  FEIT FIA @ & aUD
g, a1 a1 are EAmaT g ar sl

SAAT FT FAT A g gl fFEwy S
€ Suefey 7Y ZYA AT g HET AT 9%
IqA AT § | THIL 7 AR F &
§ gy o § 1 e A B e
FT HTER SATITR (FAT | g T a2 O
IFF 9 5FAATT! &7, W g AR
F JAET AT § §9 AR F qeaey
g Amw fFr omr ) @ g s
SHTYTE T TGAT THATS | THTEHE FTG I
qA AT 7 e faafa far s
g F A i gT § AR qa A A
TEI A gu A, IR H WAL AR a4 e
few @ 4 1 37 g A ST F AR
F a1 A {43 AR A Iq Jaar ay
FETE AT AEAT Y ARG & T =41 FCA
faeeT 2

¥ frdee w3 g 5 fergeara Y
TR AT GARET FT AFAT ATEAT
g WfFd I8 g O BT MeEd
oI GlFeas S1e9q 729 mm?r’r‘—q
S TT €27 FUF TIAT FT FATH FATT,
FfoFeq qT 479 FUT ®AT T TG
FAMT, TH AT FHE AR 9T 117
FAE  TIAT FT JATH  FATAT | /T
ifegad SRe® 9% 51 FAT &
TATET FHTAT | TS GTHIT F AT o7
& a8 sl & 99 OF AEw Suteaq
FT | ZW A g 5 g fram g,
T AT & q40 5 TIF 105 &I7
faaee 9T gATE @OR @) &, AfHT 98 a8y
FATS STAATHT 130 TR AT 136 ®IF
AT WIE | 31 ¥F FT JATH UF faea
ARSI @I E | T Jg A& 99 §
adr fegrgeam A FEENTS AR 9R-
FETY FE JIAT & | AT AT AT AG




227 Essential Commodities

[#f1 <1 forg raTad ]
F & TATH IST G 3 | ITAHTEA HITH,

zd g it fa=r< AT w3 £ e g |

AT & wrr i ag oA S| S T 7
g F3 IT A & WT§ gORIL
AW AEE 5 | AT FTAF B2 FEA
F AfaFTL W OFEIT H g, atbA T
ggwd F 2-1-73 W wfw feel sE &
40 98 W T fEar + {57 16-7-73 ®
75 a8 wfg fFAT 39 F7 91 Fgv 24T,
fFT 1-12-73 T 5497 § X FT 60
&4 % wig 737 f&ar oiT (FT 16-7-74
F UFEE 80T F FL AT ®¥74 2098
s wrg fafa= e § 3z f=m oo
T @ T FAT T | HIA 1974
" § 30 9T NS ATAT I FY UA A
g 97 | TEERC 9¢ 15-12-73
d 99 FY UAH BRI ATER 418 A1q
q@Ezagrdl | Fierarsma 558 105%%
famr, g wwFE 20 § 49 FT&T, AT
| 558 150 F¢ &1, A 19 wAa,
1974 & 20 ToF T X AT 70 T7H2
aF & Faar A g FLE | FET 9
SATE 1973 & WG T FAJ R AT
gHTIa F A A FET 1973 7 &0
fadzq 93 80 T, AT 9T 85 ¥IF WX
TqEH 9T 50 TMA 9T T AAQ Al &1
e fagea< 15, 19733 g 274w 77
75 TG ¥{q & WIT F HHT BT &
#z o¢ fqaraT 15, 1973 & 39 ¥
afq T FINT FFT AT AT AL 17, 197+ 9
50 T4 UfT =T FHAT AT AT | TAF
gfafea dafaau o177 95, fFaea
oA, T A9, qEEeT, AT, A,
fazia o F@E g &1 A
& | FEF AT AET TTTY 1974 §
9 7 &9 -®9F qiq T 987 &1 WX 59 &
AT FIX, THELT AT THFT T FIAT Wr
g1 & | HT AW FT FWS agr &7 ;WY
STEATEAN  WERA, W9 ® gread

[RAJYA SABHA]

| WS TR T AR

(Amdty Bill, 1974 228
T fF TR a@ERAFHT TgER AT AifT F
PRIk b e S C A S TR E )
I E B N, ge FHTS 9T o A 39
% fAT TH O 91 a; F7 T AU
A 97 EFwe g 0 oFAA o agr 46 )
# a3 zatag fAaea e awan g B ag
FIHTT (FET THIT T A& AT 919y
%A TE A W W E 1 F awm
g F oS aF T A S wEy Sufedw
ferar § o WA T AR g WK HAL
I ATHITE R AWT | FL FANT AT
78 (Aftam =7 @ qareE gon AR
ag WATHIET FY ST A7 fgegeam a1
SAAT FT ATTA FLAT T EIE | STAAT-
eI 9T, AT AT A e i g
105 T07 ¥y frgesr & fgama € |4t
AW E | 50 ufqua S4t 3 & A
I F AR 50 AT HHE HL
TET FY TFIIE FA FT FATHT Fo ey
3 AETTSE | Ag A AT 165 70w
faaed fafrs A g | o W OE
S ATEAH | 125 ®qF 0% T
T FIATE AR 105793 F A8 39
FT 50 THE ACHFITHI AT 3ATE ;T
ATHT 50 TTHS Tg 9% 1 TFANE FT 347
g M uoF fFgda qrew a1 50 wqA
Sfq farea & famme & qarer €m0 a3
| zrfEre ag featy
F5f adl ST E g 1 ITawTsys wREd,
fegeam 8 g dar ST AT ea @
&1q U ST SIRTT 7 T e faar Sravd |
E AT AT GORTC A W19 fsrer faar
TR AT ® gE qF § A a8
A ) Y g U g A
waw fawta far 7 ouww R g
@y o & e A s fee
fomrefent § smw 2 fewr fr ox age

!

| 3Ed amte § A wgr m

W & R qEEeERt 3 osRw fera



229 Essential Commodities

fear fF oF wig & qEL T F qAOIT TG
AT WX FIOET ST ATSRIAT ;ET
7 AR o 7 famy fF g | s
U 5 TG AT FIL G F FATT FqT q97
&1 Fraern, aw, fEafar mifs #r 397 2 wf
SHF FI 9T § 77 ) fergea Ay
&R 7 W FT WEAT FT Fieqadr &
qeas) aF F1 7 AT IS AR} a7
gIId gXFR A 9T da7 FIgEE 191 99-
aene wEIRd, 6 FgAr agarg fv g
fifs & z|z @ # W F®
uE g A A g &, A OE
usgde fafraa w7 & gor & fF oemor &
I | A GATHAIS J AT § | T34 OIS
X a3 &1 w2 F&1 f7zman, a1 9k
TS T HL TgT fAeraT, T faemr g
A T AT AT, AT FATH F WS A
& "gwr ST fawar &, WE § AN W
famet & g & wgm 941 fagwar g
ag 5@ fod & fF wee A 37 i &
a7 Faa g (53, a9 O F awa
FIRITA FA &1 FI{ww A A T T}
§ Tl AR AR WA & 9 5 W |
AT gIET A &1 T % 03 AT e
T AR A ARiE w3 faw €]
Faar s & & | 7 #R SO 3
qra F F15 AT qdy, 7 a@ d fw
F WIT 9T 15 HHw @i | gEr awar @
% gEER A 9E AFR @MW ad g dE
AR W9 fEAT ST g AT iR A ]
gt Wg o fear A ST g @M A g
Tgi faet 9 faon siT 59 IFRE Fg
SR AR 7 Eear &, o & FTE
11 JeH FY e @ g |

§ UF ST F ©F § FgAT AgaAl §
F @re 71 wia fafrag 39 1 FTH TR
FoErad g s &t wee g afen
FT W9 55 €9 Sfq & & 105 & gfq S
R faar ) guETEEl & AOA |t g

(25 JULY 1974)

Amndt Bill, 1974 230

AT HAT AT { A BNz @ g
& I qT9 gUAT LT E | USTEATT TR
7 maw 2 far fF s aa quan @
9T & ITHT 55 € B WA 9 IFT 9997 |
gag GIFR A ARW a1, ghamm
T T JRA ([TFTN, TET AT TG
7wy fa@mar 1 @fFT T T R
URW, 9 g% 0quq FAICT T &
AR I R WA AQl fasreadr
qT a%F, s 9 L [LA TG W
qHd | AN gIE FIE AT A B 7 77
HIT agT & WRW fawer 141 {3 Uo7 g
105 % FIHT TLI9T & THT AG FLAFAT |
7 WAl wEiEw ¥ qeAr Jngar g v omig
feaTal 1 I FCAT AR & ! HAL ATZA
g @ AT NF qF AffHDIT F A
fagrar f5 faas o AT @@F § 9g
9= srEl ) g9 | faw i e gian
frFer aum Sv fgw g@R W fafeg
FAI )

oY avg § wrRR a7 3@y ; 7o gfqwa
I T | § WX 30 7w gF Ade
d ) UF g TEFT §, T FH Frev
feq oF &, UF & §FR &, U & 999
T & AfFT L wAHT Ar &1 wF ey
& WX 9 THFHL 4 /1g ATCHIT 5 797 freny
¥ quzr 7 g1 mia@ & oF & st e
¢, uw Y g, 78 A 5 FT0 AT LI
% area? fqaTa 7 § WX g QI H Savar
2, Afw NI F AT TFRU D HAT HAT
1 & | T G & AR S[AYH QT we
S & F T T #Y fE o w1 a3
Aty amE TG FR 39 AINT B AT
AT | GF @Y F AT FEA 09qr §
Fg & T, AT IrgiH TF T97 T S
qAE 98 TOU AT AT FWT fawran
# | SR & 7 F7 qFar g 5 98 -
fi & g9 ® &, ST & 19 ¥ AN



281 Bssential Commodiltes

&t Wt Tag Haram

TaHT AT fadl aret ot & 359 qgat fwart
Y T FT HeA TG TH 9T T quT & 7AW
T qA TFAT 7T 4 | LAV F FAF0T B
faq qar agf saa fegar a1 TR
7 fo9 1 g8 999 g F gL A 18 19T
e € g7 @ AT A7 f 99 9% s
FHY QO AT EWIY 9 qF NTTH W 2ThY
2 frar srom, sw fowne & @y 98
T AT JS & T TGN Fg GFar | afw
JAAT T 1T T TOEL GET § )

IqAATETE  HErET, HIHS FY &g
SUFT W FI[A T 14,50 & §, A{H
AR 40 ¥ 60 T0F qfT 7 fAFaT g |
FERFTFIAZ fF 14709 faerar =tz
T aER AT E fFag 14718 7
i 78 faaar € 7 40 W 60 =T aw
Fi AT € | T AW fFEE qF qAT
mifas 2, faate & fe d fyos
fagan anfas & 39% 47 &7 gAaT i,
gaar ot fowmas &7 0% | dAfew ¥ E,
AEFR & ITHT F1% AIATT AGL H qFO |
T g W A famad) @9 @1 0
FA @ qAW fR A, Fut A ate
g AT R TN0. ., A, 7 AT
FHT HIT AT |

gyadrene (s fafmaw )
g 20 fawe av & fag

Y ¥ Torg fiavaw : F Srod) gETE FT
T )

s A fraem e e s fergrna
# fIaer st 57 aeFR §, I ST XA
q T oFe F Atagq faT @ A safy
fag 3w fHre, T GIFTR BT SFEFTN
| qQF 3w faga o g€ o 7 o, ar
o arw & | R aE & wg fe B
=R A1 fawrelt 7t &1 el St 9 sovan-
feat & <rsreqm aewTe &Y aies & 1

[RAJYA SABHA]

Amndt Bill, 1974 232

7T 180 & ufy frzer arad & arame W
AT faFT AT T 5 QA F J4 0
127 &97% fq fadea o1 39 a97 Qe
THITE [ WAt T awwrdr nfgmtat
¥ faa®< 10 g 18 57 #7715 faw #r
mafy freTas AR § uAOE gM
Y wfgmm 3 & amawg fFE @@
ECEC R M A B I ) )
TUSTEATT FY HAT F AT AAT qT AT
Tt A AR g Ay wgem ¥ faw
o w5 fFoag WA E ) S59
3 W 7 TIT & AL WA @ A
gE FE ¥ 9 7@ | TS & F Y I
R 1 ]E F faur | g5/ FI7 9%z 39
9 F W0 § gAr | @Wra S, free
fadT & &1 UF AR dFe g7 GUT T8 A
el 1 fARTET FT | 3§ X T T&T q97
Fr mFT ¥ fadrftw fae | S g
¥ miewis &1 | W Far fF @Ay &Y
fasrdr 1 S w2 fearome | Goir &y fAHTEy
g2 T & T | rad a9 &1 TS fF Saay
2200 T9F &9 FT FHT ¥ 1100 TF
T FTAT TS | TOHT Ieg i1 BT ISTAT |
AT 99 ggr faew & fauw =g ar wrw
YT 7 S5 FI1% AT TG faar 1 @x
oY &1 freteft @7 &rd oY ag qi9| & |
TS | U ARG GEU A R ¥ e Ay
foBe frrenralY s £ 1€ T F13 7 6T 3T
gien T ) w9 3w fF oz ey
Gied & aTk | fHad M gU o o] OF
TN FT UGAT § AR § IH ey
# AN FB FEAT A TEAT |

7Y feafa wgm a@ & X & H g
gaFT fErEr 1 O @i fear @ ) gg
qrdr wafy @9 W IIG § ) A RA F
TETET T &Y ST AT &Y WP E qg T &Y
W 8 ) vad Few & fau e s
ot o, & swes fear w0 dfe



233 Bssentinl Commodities

7z feafy 78t 1 78 & afew waq & o
FB A JEA FSA-TAT AFATE | TAAT
F ${AT T FITT ATIVS AL AT FT fAFT
£ AFAT A7 AT FXOT ST T A
saraifEt & I 20 TLEE Y FqATL AT
AMTE | AfFT a1 § 97 faw wrs g2 &
g AR A Al IAT FOEAA A A
aNT FTAGEE @AY W & | 40 GREE
# wradre #1 ifawa 3 & 1 W F9T
g ag 09 q g AT @1 g, Faw B 4
HEET F AT A A ATEAT | 9 HFEL
F FFAC A T34 32 TG T7 773 T
I qHT 7. 9. FT TAFT AT TG 7T
7dY f faad ard & a3 & fraar dar aar
& fFT gaar @ g awan g i wfusia Tar
g. dt. & FHE A T

Iaaqreayn (N W@Eaq zw) oA
T THT FIAC

Y 731 0 H@iad - F gd FT T
g1
# 75 FIA7 A2 £ FF FiAramrdy #37
It T, MLATATLY T arel] T ZF FITT
F sugear #v § o 98 fafaww 3 atq &
6 WEIT aF v a9 faer 7w 5 ¥ 7 99
& Y Y AT 37 Y SAFET & AT FAA
FI AT AT FZ Y AT & for e Afaege
F1 3@ a1q % A W afaw fon § 5 ag
=13 A1 57 9 BT FA A F FHA E A
wfwede Mg &1 saTar AT FT THAT G |

T Wl AE1ET 59§39 | HFHs TEIT
FE e F] AwEH § F a6 & F fRaa
STy #7T MAq T fFHAT | wTOE
sfY TraTRoT ST S faeelt & e wEstiqafe
FifaerT § S Taaeq faar § fa faoelr
F I BrR-HE JL 9563 T4 | I
fafqer goorg femdde 9T g =vs @mar

[25 JULY 1974]

Amndt Bill, 1974 234

fa& smaifedt & f@ans g7 a5 S FrsEr
TR 2 T SR GAFT ITHT AR 0¥ )
ady feafy & Sugwieasy WA, AT 7§
AHT S (6 FIT AT TF G&T AGT T4
AT § FAT FT 0T AL FHAT U@
fargears # g0 197 & wifkd § wFE a%
FIT FIA 1 47T § GHAAT T8I (qA
FHY |

AT F, 39 AW H WA FI A
AFT AT qF A BAT gAT & (TGHT T
TR A | WIS [AL FAIT Y AE q
FE OF FAOT ACR FFAAQ fAET A
ST A1 A I3 F q19 Fg 9Far g 1+ -
TATT H HIT 100 F FATTY HAT gIT frapn
fagrzs T @@ ST g S IAT AFT
difaad @ sTaqR U gU A It A FEA Aq
f fergeata § qay sa1a7 FIWA AAAAY
H g\ " g qUiaaAE 9 § A1 A, T
T H F A8} FEA1 ATZAT | AFFH AT US-
TITT GIFTL AT VI FT GIHT H1E d1G-
AF AT FF A9, A faw@g I
T, AT ATEATT F1 &1 F2a1 g, a8 100
Fr ard, ff 9 FT IT FT FeHA T 70 g
AT & eArg q o 1 AT HT T
¥ S0 qE qEF A4S gL g | ar QAT FA
foaar & a1e, 919 TF FAF F IHEHILA
F 1T TE FT T 76 797 IZ9T | qHAQ(
ALY A FHAT |

The question was proposed.

THE MINISTER OF COMMERCE
(PROT. D. P. CHATTOPADHYAYA): Sir,
I beg to move:

“That the Bill further to amend the
Essential Commodities Act, 1955, be taken
into consideration.”’

Sir, this Bill is heing inuoduced to re-
place the Ordinance which has already been
promulgated. The objective of this Bill is
well-known. The Government wants to en-
sure that the essential commodities are made
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available to consumers at the price fixed
which is reasonable. And the reasonable
price fixation criterion has been defined
already. Sir, we want that all possible
measures, legal and administrative, are
taken to see that the Essential Commodities
Act is actually followed in letter and spirit.

Now, there are several points which I
would like to mention, and I will not go
into details,

We want to ensure that if some cssential
commodities prices are not followed by the
sellers, then those goods may be confiscated
by the Government—not only the  goods
themselves but also the carriages, the ves.
sels, the vehicles, receptacles, etc. concerned.
Also, we want that the penal provisions in-
corporated in the parent Act are enhanced.
Formerly, it was stipulated in the parent
Act that the highest penalty that could he
imposed 15 5 years. Now that is being in-
creased up to 7 years. As for the minimum
fine that we propose to impose for the first
offence is three months’ imprisonment, un-
less some extenuating circumstances —are
there, If the court does not explicitly speci-
fy it, then even for the first offence, three
months’ imprisonment has been provided,
For the sccond offence, it was provided in
the parent Act that the imprisonment
should not be less than one month. Now,
we propose to impose for the same offence
a minimum of six months’ imprisontcnt,
unless there are some compelling, extenu-
ating circumstances.

The other point which we are introduc-
ing in the Bill is mens rea. Now, to estab-
lish these things is not a very casy thing.
But in the case of those who indulge in
corrupt practices and unwholesome practi-
ces, mens rea is to be presumed. The onus
is on them to disprove these things. Sir,
you will appreciate that this is absolutely
necessary, because otherwise this sort of
cases drag on and on. So the burden of
proof will be on the accused. Sir, we also
want to make this offence cog-
nizable and it should ordinarily
be non.bailable. This is intend-
ed only to make the laws more effective
and stringent because under the pleas of
bailability and non-cognizability, many of

4 pM.
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these offenders have been evading arrest
and detention, So, in order to make these
things more effective, we are making it
cognizable and mon-bailable. Of course if
for special reasons, the courts think other-
wise, then it is for the courts to decide
otherwise to grant bail even in non-bail-
able offences.

In the case of companies and corporations,
we have provided that if any corporation
or company is found to be indulging in
these malpractices in the trade of essential
commodities, then the corporation or the
company on conviction will be condemned
so that in the public eye and estecem the
corporation suffers and it is afraid of in-
duiging in these things in future,

The other thing that we are introducing
is summary trial. It is found that if the
usual procedures of trial are resorted to,

then many of these wrong-doers who in-
dulge in these malpractices, anti-social
practices, black-marketing and charging

higher prices for the essential commoadities,
escape taking advantage of the dilatory and
time consuming legal proceedings. So, in or-
der to avoid all these avoidable rlaleys, it
has been decided in the Bill which is going
to replace the Ordinance, to provide for
summary trial.

Sir, thesc are the main features of the
Bill. There are some other subsidiary fea-
tures which I do not like to go into details
at the moment, But I would like to inake
it very plain that the Government is de-
termined to curb unwholesome  husiness
practices like profiteering, hoarding, black-
marketing and charging higher prices for
essential commodities and in an extraordi-
nary situalion, extraordinary measures are
called for. With the intention of firmly
dealing with these unwholesome  business
practices, Government has decided to bring
ahout this piece of legislation and make
it more stringent than the parent Act. I
hope this Bill will be taken by the House
and the hon. Members in the spirit in which
it has been brought forward for their kind
and careful consideration in these difficult
economic situations, The Government has
been taking many measures, administrative
and legal, to fight these economic problems.
Therefore, unless all-round attempts are
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made to fight these menacing <conomic
problems of black-marketing and hoarding,
we are not likely to be successful.

So, it is one bold and correct step for-
ward and I hope it will meet the support
and endorsement of this hon, House.

With these words, Sir, 1 place this Bill
hefore the House for its kind consideration.

The question was proposed.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): The Resolution and the Motion
are now open for discussion. Shri Mari-
swamy.

SHRI S. S. MARISWAMY (Tamil Nadu):
Sir, by and large, 1 welcome this RBill. So
far as the speech of the hon. Minister is
concerned, it is also to be welcomed. But
the fact is, Sir, how far is it successfully
implemented? We all know that hlackmar-
ket is a demon which took its birth during
the time of the Second World War—-1939
to 1945. When the late Panditji was releas-
ed from the jail, whether it was in his first
meeting or the second meeting, he said,
“When we get Swaraj, I will hang the
blackmarketeer by the next available lamp
post.”” It was in March or April of 1945.
And now, it is more than 26 years. And
we have amended this Essential Commodi-
ties Act a number of times. First we brought
an Act. later on, we brought an amend-
ment. Then we referred the matter to the
I.aw Commission, and it has issued a state-
ment. After having waited for two years to
make a thorough study of the Law Commis-
sion Report we have now come out with
this Bill. Our hon. Minister, who is a pro.
fessor and a very scholarly type of man—
personally I like him and I have no axe
to grind against him—has narrated the ob-
jects of the Bill in a very lucid form.

He has put it in his last sentence that he
made the already existing provisions a little
more stringent and also one or two altera-
tions have been made. Earlier it was bailable
and now it is unbailable. Earlier, they were
not publicized, now they are going to be
publicized. I believe they are going fo publi-
cize in the newspapers in the form of adver-
tisements because there is a provision that
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they are going to collect the money expend-
ed on that account. But there is also some
danger that we will find the advertisement in
certain newspapers and certain newspapers
would not have that favour from the Gov-
ernment. And we know all this bother.

Sir, let us go to the root cause. I would
rather compare our Minister a scholarly type
of man, with Hugh Dalton of England. He
is also a great professor. As a professor, Hugh
Dalton was very much respected all over the
world. His books are text-books even today.
But as an administiator, you know what has
happened to him. Inadvertantly he said
something and as a result, he had to lay
down his office and go out of Government.
And I don’t think that fate would fall on
our Prof. Chattopadhyaya. Anyway, Sir, let
us go to the root cause. Either the merchant
community of the Indian society has become
torally selfish, inhuman and callouse to the
sufferings of the people or hundred per cent
Shylock type or the Government has become
so weak and inefficient due to various rea-
sons. Either one of these must have been
the reason. The men who form the Govern-
ment must have been corrupt or they as-
sociate themselves with the corrupt people
or the condition of those people are
such in the Government that they had
to be corrupt. Fither one of these rea-
sons must be the root cause of this thing.
Unless we tackle the root cause, we cannot
solve the problem. And you might bring in
this amendment today. After six months, you
will have to bring in another amendment
because we find that every action that we
take, there are some loopholes and the mal-
practices are heing indulged in. And politics
has now become something inalienable in
any walk of life of our country. In the pre-
Independence days. large sections of people
were far away from politics. Only a small
percentage of people tooke part in politics
and that was the Natlonalist Movement. A
very minor sector was on the side of the
Government. But out of that small section,
let us say_ 15 per cent of the people, which
took active part in politics, 10 per cent were
in the national movement, two or three per
cent were on the Government side and one
or two percent were on the communal side.
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Now, politics has become the by word and
nobody is far away from politics. 85 per cent
are in politics and only 15 per cent are
away from politics. Whether he is a small
man, what may be called a petty shopkeeper,
or a big industrialist, he is in politics. So,
the entire system of our economy is hased
on politics. Therefore, if we analyse our
entire system of economy, then we should
examine the political system also.

The mamm menace in the political system
is our way of conducting elections. Under
this system, no honest man can come forward
and contest election without spending moncy.
And, where can he get the money from?
He has to depend upon either the business-
man or on the Government or the Party
which has got lot of money. Unless and
until these things, these pre-requisites, are
there, no honest man would come forward
to fight an election, because he will certainly
lose. Even if he is a saint he will lose to
a sinner loaded with a lot of money. Hands
down the sinner would win. That is the
present-day condition. So, the political situa-
tion is such that he has to lean on the
section that wins in the elections, that is the
moneyed section. Government also wants
money. Party also wants money. That is
the state of affairs.

Sir, if we make up our mind today that
all the political parties, the ruling party and
all the opposition parties, hereafter should
not spend any monev on elections and the
entire responsibility of elections, i.e., pro-
paganda, poster printing, arranging plate-
forms, publishing manifesto, etc. will be
undertaken by the Commission and the
political parties would not be expected to
spend a single paisa, you take it from me
that half of the corruption will go. You
take it from me that until and unless we
tackle the black marker, we will never suc-
ceed. As I have said earlier, I have got
a lurking fear in my mind that this would
not be effective when we begin to imple-
ment them.

Sir, I would like to say one or two things
more. One 15 about the present system of
control. This policy is handled by the Com-
merce Ministry. They have introduced con-
trols and the quota system. All this has
become absolete in my humble opinion.

[RAJYA SABHA]

Amndt Bill, 1974 240

From the first day on which the Industrial
Policy Resolution was passed and up to this
period we have noy found any drastic im-
provement in the country either in the pro-
duction side or in the comfory that the
common man can enjoy. There is absolutely
no improvement. Why? The common man
consumes minor things, the essentials. They
are there in the private sector. Public sector
deals in engincering and a number of other
things. They do not cater to the needs of
the larger section of the population. So,
when the private sector is left with this
sort of production of essential commodities,
etc. they are given a lot of room with less
control over them and they also make a lot
of money which they share with politicians.
So they lose the fear of Government and
Government is also afraid of them because
otherwise at the time of next elections money
would not come in. So long as this system
prevails, this sort of anti-social activity will
go on in the country. What I would suggest
is that Government should come forward
and take up in public sector the production
and distribution of essential commodities.
That will be the first step in the right
direction. But what are we doing? There
are 36 enterprises in the public sector and
I believe some of them are turning the
corner, making a little money. But hitherto
they were in a great mess. Even today, I
was told, they are not using the maximum
capacity; some of the  industries are using
only half of their capacity. Some of them
do not have even spare parts and they have
to depend upon outside countries for them.
All these things are there, What I would
snggest is that the Government should put
an end to this taking up of major industries
in the public sector and try to go to ordi-
nary essential commodities and they should
also undertake the responsibility of their
distribution, And when they take it up half
of the ills would be overcome,

The other thing is, Sir, we are empower-
ing the Collectors with more powers than
they were enjoying before. But our previous
experience has been that when they were
given powers either they were not fully used

or misused. Now, without changing the set-

up again you are giving them more powers,
I do not know how it is going to work,
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So far as the object of the Bill is con-
cerned, I am one with it; I do not have
any differences. But I wonder how it is
going to be worked to meet the present
needs. There is a rumour in the country,
which fact we should not forget and I want
the hon. Mimister to take it into account,
that this Ordinance which was promulgated
on the eve of the AICC session was more
Iike a shot in the arm of the Congress wor-
ker whose morale was sagging. But I do not
helieve it. I want that you make that ru-
mour a lie by vour actions.

PROF. D. P. CHATTOPADHYAYA: You
are right in not believing it.

SHRI S. §. MARISWAMY: It was issued
on the 22nd June, 1974. Today it is the
25th of July—nearly one month—and Gov-
ernment knew very well that summons have
been issued on that day and that Parliameng
was going to meet on the 22nd of July.
Then why should not the Government wait
till Parliament mct? Heavens would not have
fallen in the course of one month. I would
like to emphasise this point becanse, how
many companies have they hooked during
this one month and how many advertise-
ments have we seen in the ncwspapers? Has
any Member of the House seen any adver-
tisement that such and such a man has been
apprchended for such and such malpracti.
ces? At least T have not seen, I read all the
papers published in Delhi when I am in
Delhi. When in Madras I see all the national
papers but I have not scen one advertise-
ment. So, heavens would not have fallen
if this Ordinance had not becn issued. Com-
ing back to my original point, repeatedly
issuing Ordinances Is not good. Of course,
since they have got a majority there is
absolutely no chance of its getting defeated.
People like me are also prepared- to vote
for the Government on this issue. But two
essential things must be fulfilled. Firstly,
the supply of essential things of the common
man must be the responsibility of the
Government. So long as you do not do that,
these measures would not have their effect.
Secondly, the practice of proclaiming Ordi-
nances in a dramatic fashion—rather, I am
sorry to use the phrase, in a cheap fashion—
must come to an end. During the British
period if an Ordinance was passed—there
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was an emergency period—people were afraid
of it. Even today, in England if an Ordi-
nance is passed people look at it with awe
and respect. Now I am sorry to say that
our Ordinance papers are trash; nobody
cares to have a second look at them. Whereas
this Ordinance was kept a secret, another
Ordinance about dividends was leaked out.
That 15 the system of Government we have.
My point is that measures taken without
applying much comprehension and imagina-
tion would not meet the requirements of the
day.

However, 1 welcome this Bill. I wish the
hon. Minister all success. But he should bear
in mind these points because he is in charge
of the Commerce Ministry—a very powerful
Ministry—and I am told that after he assum-
ed office our exports have gone up and added
to our halance of payments position and
things have improved very much. I wish him
all success but at the same time, because
he is a Professor and a studious man, he
must apply his mind on the basic issues and
come forward with a comprehensive Bill next
time, may be even in this session itself, I
will welcome it much more than this,
Thank you,

SHRIMATI SUMITRA G. KULKARNI
(Gujarat): Vice-Chairman, Sir, today we are
here to discuss the Essential Commodities
(Amendment) Bill. I have been since morn-
ing thinking about this expression ‘essential
commodities’ and I feel that the expression
‘cssential commodity’ has almost become a
mockery. The moment any item is declared
essential it vanishes from the market. Even
the most basic necessities of our life, soap,
ccment  paper, vanaspati—unless vanaspati
is there we cannot cook; unless washing
soda is there we cannot wash our clothes—
anything that is declared essential and that
15 necessary for society, it vanishes from
existence and it is not available in the
market. This is the condition of essential
commodities today. Sometimes [ feel—I ask
to be forgiven in advance for saying this—
if the hon. Minister were to declare tomorrow
that sunshine is an essential commodity I
am afraid it will vanish and it will no
more be available. This is the condltion
of essential commodities and all of us are
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very deeply concerned about this issue. And
that is the reason why we are discussing
this today.

I have always held that in Indian society
which is considered to be backward the
two things that may help our society is
education, that is, bringing up the level of
education of our people, and improving
the hygienic condition of the public. I
used to feel for quite some time, for the
last nearly 20 years, that if we can afford
to make paper frce for the people—it
should be available at any counter at any
place without any cost so that people are
prompted to take that paper and learn
to write—that would help the growth of
literacy. The second is soap. If at least
half the unhygienic condition could be
removed by free use of soap the health of
the nation could be preservd and that in
itself will be a very invigourating thing.
Unfortunately, all these things are totally
absent from the market today. I am a
mother of very small children and every
mother of school-going children knows to
her own distress how the children come
home asking for some exercise books and
they are not available. All of us know that
they are not available. If we pay more we
can get them. It is most unfortunate that
the ten or eleven year old child ‘who is
not aware what business is, what trade Ts,
comes to know that things are available
under the shelf. They can see what is
happening. A child goes to the shop and
he is told that it is not available. But
after fifteen minutes when the child goes
back and if by some good luck there is a
nice person who takes pity on that child,
he might say, all right, I will give it to
you. So that is the condition of essential
commodities. And it i3 for this purpose
that this BIill is being brought forward.
We can give whatever powers are neces-
sary to the Minister and his officers for
strengthening the hands of the Government.
The Minister just now said that this is a
more stringent measure and he wanted that
we should understand 1t in the right spirit.
We are fully aware of the difficulties due
to lack of essential commodities and we
are ready to give any assistance that he
requires from us. T am sure that even the ]
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Opposition Members will agree that we
should give all the powers necessary to the
Government and its officers so that it can
ensure that hoarded essential commodities
are brought out. There is a perpetual scar-
city that is going on in the country and
every day one thing or other is not avail-
able and we have to go three to four times
for such things, and still we do not get
them. As I said we will give all the powers
that he wants. The real test is how effec-
tively and in what manner they are able
to use those powers to achieve the object
in view. After all, the whole essence
of the thing is the effective manner in
which these extensive powers are used.
He has said that it has been made a
cognisable offence. It has also been made
non-hailable and it is left to the discretion
of the Judge to make it bajlable or other-
wise it is essentially non-bailable. They
have increased the punishient from five
years to seven years, and from one month
to three months. They have also provided
for summary trial. These are all very good
poweis. T wish him success and hope that
he will be able to bring out result with
the help of these extensive powers. We
have developed a sort of scepticism in our
hearts that with all the powers that are
there on the Statute Book nothing really
comes out. The test of the Government
and the Minister is whether, with all these
powers, they will be able to use it as
effectively as we want it or foT that matter
as they want it. Even if in their own mind
it is effective, we will be grateful.

The second point that occurs to me is
to what extent, with the help of all these
extensive powers, hoarded commodities will
he brought out. T am sure all of you will
have noticed this morning that in anticipa-
tion of our mini-Budget that is expected to
be presented on the 31st July already the
shops are putting up signs of ‘no stock’
in respect of every essential item and non-
cssential item. They are hoping that the
excise duties will be going up on these
going to
profit during this period also. After all,
the excise duty 1s put on the ex-factory
price and not on what is there in the shelf,

items and, therefore, they are
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This is what they are wanting. Today is
25th July. Now, 3lst July is the fixed date.
Can we hope that from tomorrow morn-
ing, the essential commodities, in respect
of which there is a ‘no stock’” sign in
antiaipation of 3lst July, will be brought
out? If that is brought out, we would have
achleved a great deal. This is the real test
of thig particular legislation. Now, let me
give you a small instance. I am not aware
of the position all over the country, but
what is prevailing in Gujarat, I am sure,
must be prevalling all over India. 1In
Gujarat there is the Governor’s administra-
tion. There are no legislators to distract
the administrationr or to corrupt the ad-
ministration, Legislators are absent and
their nuisance value is absent. In one
month of the Governor’s rule, 2,087 raids
were carried out and only 6,000 cement bags
were seized. Three bags from one dealer
and thrce bags from another dealer, like
that it went on. For whom are you raiding
like this? Each raid costs so much money
to the Government. Are we going to befool
ourselves? You get three or four bags. This
is the result of the raid. This is the pitfall
in this particular Act. We may give all the
powers and we midy make it stringent, but
if we fail to implement it, it will not have
achieved anything. It will be once again
three bags in one raid and four bags in
another said, Three bags of cement may be
required for repairing the walls in a house.
We will not be successful in checking hoard-
ing. If we do not guard against this, it
will become another ornamental piece on
the Statute Book. It will give extraordinary
powers in the hands of the policeman who
will wreak his vengeance on some innocent
people with whom he has to settle scores.
If this power which we give to the adminis-
tration is not properly used, we will not
achieve anything. This is the thing against
which I would like the hon. Minister (o
take care.

1 have only two questions to ask. One
is, do you have a plan to bring out hoarded
essential commodities? During the next three
months there has to be a positive plan for
a day-to-day checking up. What are the
steps that will be taken for utillsing the
powers granted under this Bill? Unless this
plan is there I fél that it will be of no
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use because it will not improve the mana-
gement and it will not give any relief to
the consumer. I feel there has to be a plan
if we want to make this a success. This is
one question I have to ask of the hon.
Minister. Does he have a positive plan and
in the next three months what are the
steps that he is golng to take? The second
question is, have you made an estimate of
how much will come out as a result of the
varions steps that you will take? After all,
there has to be a tentative plan and a
positive estimate as to what you will be
able to bring out. Unless the Government
know whag they are going to do and how
much wili come out, what is the use of
anything? The hon. Minister should take
care of these two things. (Time bell rings).
If such a plan ig not prepared. it is my
humble request to the hon. Minister that
he should cajole or force the administration
and his Ministry to prepare such a plan.

Unless such a plan is prepared, he will
be let down and he will find himself in a
difficult position because with all these
powers he will not be able to achieve any-
thing. So, it is very essential that we should
have this kind of a plan prepared. We,
in this country, are thoroughly fed up with
the innumerable statutes and laws that we
have got. Take one example. The income-
tax officer has got vast powers. There is
not one thing that the income-tax officer
cannot do. At any time or any hour of
the day or the night, he can walk into any
residence. Almost they say that even God
does not have this much power as he has.
You will agree, Sir, and the House will
agree with me that most merrily income-
tax evasion is going on. Annually, to the
tune of Rs. 2,000 crores income-tax is
evaded. About five years ago, the figure
was Rs. 400 or Rs. 500 crores. About two

years ago, when I joined Parliament, it
was Rs. 700 crores. Today, it has come in
the range of Rs. 1.500 or Rs. 2,000 crores
annually. It is not as if the Income-tax
officer does not have the power, It is the
it is the
Government hehind 1t. We want to make
use of the statute that we have got. They
should make use of the powers that have

will, it is the administration,
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been granted by this honourable House to
the Government to bring out the essential
commodities. That is the crux of the matter.
We would like to give everything that they
want, all the strength, all the power, that
is necessary. But our request is: Please
prepare a plan, find out what amount you
are golng to bring out and see to it that
it is lionestly and earmestly implemented
and not made an ornamental piece of legis-
lation which otherwise it might become.

DR. Z. A. AHMAD (Uttar Pradesh):
Mr. Vice-Chairman, I was wonaering whe-
ther I should speak on this Bill. Every
time that I stand up to speak, I suffer from
a feeling or sense of futility because I am
convinced that this dehate is not going to
vield much. That there are very few Mem-
bers in this House is significant. It indicates
that Members on that side and this side
feel that this is a ritual that we have to
perform, that this is a sort of drama in
which there are so manv exercises in futility.
Sa, it is all right. Prof. Chattopadhyava
will say something. He has his own role.
We have our own role. And we will talk
and go. Karl Marx once said that the
British Parliament is the talking shop. I
think that characterisation applies very
correctly to our institution also. We talk,
talk and talk. But we know that not much
is going to come out Anyway, since this
ritual has to bhe performed and I am also
an actor In that drama, I will also say
something.

Now, about the objective of the Bill, the
objectives of all the Bills that the Congress
Government brings forward are good. There
is no dearth of good objectives, there is
no dearth of good declarations, there is
no dearth of promises, there is no dearth of
warnings to anti-social elements. But the
test is not in the declaration of the ob-
jectives. The test is in the implementation
of the measures that will fulfil the ob-
jectives, that will take us nearer to the
realisation of the objectives, That is the
test. And in it, the Congress Government
has failed not once, not twice, thousands
of times. In every respect it has failed.
Here the objective is to provide essential
commodities to all people at reasonable
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rates. Very good. But what is happening
in this country? We talk of economic crisis.
It is not an ordinary economic crisis, It
15 an economic crisis that will have far-
1caching effects on the entire political and
social fabric of this country. Let the ruling
party not be complacent about it. We “are
talking of Bihar. We are talking of some
mischief here and some mischief there. 1
mav tcll you that deep down in the hearts
of the people a bitterness is being created.
Deep down in the hearts of the people it
has gone into their blood which one day
will break out and you will reap the con-
sequences of it.

You indulge in platitudinous talks and
vou say that not only here, there is in-
(lavon all over the world. I call it non-
sensical talk. First of all, it is not true
that in the socialist sector there s in-
flation. I have been to two countries just
now. There is no inflation there. The prices
of bread, meat butter or vegetables are
still the same as they were ten years ago.
It is a constantly controlled economy. No-
body is allowed to increase the prices. It
is strictly contralled. I can give you the
figures of the G.D.R. I went there ten
vears ago and I went there recently. The
prices of meat, milk, bread and butter are
still the same as they were ten years ago.
1 have got the figures with me. 1 can give
it here. I can publish them. I went to
Poland. There is no inflation. Of course, in
capitalist countries there is inflation. But
that is nothing new for them. There is
over-production and low consumption. That
is the law of capitalist development. And
from time to time there is overproduction.
Then there is restriction on production, and
then inflation comes in and then again the
demand grows. And somehow they adjust
and this cycle goes on. All those who have
studied economics know thar this cyclic
development takes place in the capitalist

society—inflation followed by deflation and
then there is adjustment between the supply
and All those things take
place. If you compare your country to ad-
vanced capitalist countries like America,
West Germany or France, you are living

the demand,

mm a world of your awn,
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In this country we talk of 40 per cent.
living Dbelow the poverty line. Actually
today it is 60 per cent. and it is all due
to rising prices. And this poverty line is
according to Asian standards of living, not
according to Europcan siandards of living.
Hcre you cannot get even rice or dal. Rice
is luxury. In my eastern U.P. even Sattoo,
a powder of a sort of rough gmain, is a
luxury for a big section of the population.

You talk of inflation and you compare
it to the inflation in the Western European
countries. In the Western European coun-
tries if there is inflation some of the luxu-
1les will be cvt. Instead of two televisions
they will have one television. Instead of
four cars they will have two cars. Instead
of going to Southern France for holidaying
they will go to the Miami Beach. Where
is the comparison? Look at the Ministers
and the Prime Minister, responsible persons,
talking in this way. They say there is in-
flation all over the world, that it is a
common phenomenon. This inflation can
be contained. They say it cannot be con-
tained. Where 60 per cent. of the popula-
tion is below the poverty line the serious-
ness of the situation must be realised.

They have coined clap trap phrases—
“Consumers’ resistance should be built up
to fight inflation’’. You allow all sort of
loot. You allow all sorts of profiteering. You
permit and encourage every form of profi-
tecring, blackmarketing, hoarding, every-
thing. Not only you condone it, you permit
and encounrage it. You facilitate it and then
you preach that consumers’ resistance should
be built up. that the people should co-
operate. And when the people start co-
opcrating, you call upon the police and
the army to shoot them down. What is
this? DIR, MISA, law and order’ everything
comes there. Constitutional methods, peace-
ful methods will have to be adopted! I
wish some of us who get Rs. 51 a day
were in that position where we cannot get
‘sattu’ to eat, rice and dhal to eat. Then
I will be happy to find them talking about
peace, law and order: ‘shanti’ and all that
sort of thing. If I were in that condition,
1 shall myself go out and resort to violence,
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I will go out and snatch food from some-
body else. Why should 1 not? They are
also beings. They are as much
citizens of India as we are citizens of India
who are sitting in this air-conditioned place,
baving our cars. our luxuries and our flats.
That poor man, who works for you, who
iv the back-Done of India, who constructs
India, who caniecs on agriculture, he is
starving. And we talk ahbout him! So, con-
sumer resisfance and such other platitudes
should not be used.

human

Now, Sir I will not repeat what my friend
here  my friend there and many others will
say. Qur whole structure is wrong. It is
not a question of your willingness or your
desire to improve things. Your whole econo-
mic structure, your social order, is wrong,
Everything has gone wrong. The whole
cconomic set-up has gone out of your hands.
You cannot do anything about it, As time
passes, it is going more and more out of
your hands. Remember, the day 1s not far
off when you will be called to account
by the people. They have given you power
for 25 or 27 years. To-day there may bhe
no alternative. But life does not
vacuum to remain for ever.
Opposition is divided,
native,

allow
Because the
there is no alter-
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DR. Z. A. AHMAD: Don’t interrupt me.
I do not accept your alternative, I do not
accept your party as the alternative, I
think a good alternative of progressive, de-
niocratic and real socialist elements
come into existence one day and they
challenge this rule of blackmarketeers
profiteers which is exlsting today. I feel
sorry to say this because I do feel that

there were great opportunities to reorganise

will
will
and

India and to raise our people to a higher
level. T.ook at other countries. What has
happened in other countries? Where are we
going? We are going deeper and deeper into
the mire. Your whole structure, economic
structure, political structure, administrative
structure, everything is wrong,
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What is this Bill for? To raise the sen-
tence of imprisonment from five years to
seven years. What did you do with the
sentence of five years? You had five years;
you could punish people. Did you punish
anyone with imprisonment for five years?
Sometime ago one of the hon. Members
here asked for some figures and the Minister
gave the tigures. What was the term of
imprisonment? In the majority of the cases,
it was imprisonment till the rising of the
court. In a majority of the cases, it was
imprisonment till the rising of the court
when you had provision for five years’ im-
prisonment. Now, you want to raise it from
five years to seven years. You Inay raise
it to 10 years or even 20 years. But as long
as the bureaucracy, these people who are
linked up economically, mentally, politi-
cally with the ruling class, with the exploit-
ing class, as long as their mind is model-
led on those lines, you will not get sen-
tences of five or seven years. You will get
one day, two days or three days. And the
most interesting part of this Bill—-I say it
is an exercise in futility—is that while you
raise the maximum sentence from five years
to seven years, the minimum sentence is
three months but in certain cases where
the magistrate considers it desirable, less
than three months, even till the rising of
the court, can be given. I think in all
laws—I know the agrarian laws well—there
is always a loophole for the vested interests.
There is always a loophole for the scoun-
drels and anti-social elements to get away.
Shall I read it? Everybody knows it. There
Is a proviso everywhere. Here it says:

‘‘Provided that the court may, for any
adequate and special reasons to be men-
tioned in the judgment, impose a sen-
tence of imprisonment for a term of less
than three months™.

He can do so in all cases whether it is
the first offence, second offence, third offence
or 10th offence. You are making it non-
bailable. But any Magistrate is authorised
to make it bailable. It is a hoax which
Mr. Chattopadhyaya has tried to play on
us. It is befooling the people, making them
think that vou are going to take some
stern action against the black-marketeers
and hoarders. You are going to do nothing
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of the sort. It is a trick and buffoonery

which you are perpetrating on the people.
Therefore, I will not say much. I will put
it directly. My contention is this that un-
less all the essential commodities are brought

under a system of public distribution

through physical procurement and control of
the stocks and proper public distribution
of those stocks, all these laws will remain
on paper and will serve no purpose at all.
You appointed a Committee headed by Mr.
Mohan Dharia known as Dharla Com-
mittee. Mr. Dharia is an important man.
He 1ecommended that pulses, sugar, vanas-
pati, processed edible oils, footwear, kero-
sene, domestic fuels, etc. should be brought
under a system of proper procurement and
public distribution. That Committee em-
phasised the importance of building an
institutional infra-structure for that pur-
pose. What attention have you pald to that
Committee? You have paid no attention at
all. You will keep on considering that re-
csinmendation for another 4 or 5 years. 1
am sure Mr. George will say that they are
paying gieat attention to it. You cannot,
Can you? Can you, who are dependent for
your very existence on the black-marketeers
and profiteers, bring all these commodities
under a public distribution system. You
cannot. 1 challenge. You can only dupe us
by saying that you are considering it. You
officials will not do it, You officials are—I
won’t use any stiong word—the lackeys of
these big money hags. After their retire-
ment, they have to get their sons and
themselves appointed in these concerns.
Therefore, this will not happen. But we
will go on criticising and condemning vour
policy from this House and from public
platforms. I know nothing will be done.
This trash should be thrown in the waste
paper bhasket. We shall build up strong
movements (o fight for the demands of the
people. People cannot be allowed to go on
suffering and the exploiters, profiteers and
the money bags cannot be allowed to ex-
ploit and suck the blood of the people.

(Time bell rings)

1 end my speech with these words and
that exercise in futility can contlnue.
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SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh): Mr. Vice Chairman, 1
support this Bill because I see in it sone
unconvetionalism. No doubt there 15 a pro-
vision for summary tiial and it is a great
improsement over the original Bill. But
1 have to say much abour this Bill.
As a mattcer of fact, I was thinking in terms
of offering some amendments to the Bill.
I dropped this idea sumply for the reason
that the Bill does not need any amendment,
But it needed change in its shape. The
Essenfial Commodities Act of 1955 and this
amendment require a major change in their
shape. 1 see that this Bill is punishment
oriented. It is not implementation oriented.
As a matter of fact, this Bill should be
implementation oriented. In this Bill 1 see
no radicalism; there is no unconventiona-
lism like bringing into books the culprit. The
necessity of the hour is that those who com-
mit defaults should be brought to hooks and
when there arc no people in the books whom
to give punishment for 7 years instead of
5 years? So, a major change is needed at
the moment. There is a hue and cry among
the public that Government must do some-
thing to check the rising prices and so 1t is
in terms of this general demand that we
have to shape our coming laws. For this
purpose I have been speaking very often.
On the 10th May, I moved a Resolution
that there should be a Price Commission.
Unfortunarely that Resolution could not
be discussed in the House because it lapsed.
Therein I proposed that the Government
should do two or three things. First thing
was that thev should appoint a Price Com-
mission. All these can be brought within
the purview of this Act. Then I said that
there should be some vigilance system con-
sisting of some flying squad system so that
the  Magistrates arc able to punish the
guilty people on the spot. Now the greatest
defect in the law is that the defaulter gets
some time. Within this breathing time, they
manage to meet some higher authorities and
manage to escape the clutches of law. It is,
therefore, essential that we should remove
this weakness in our present laws and make
our laws unconventional. You may have read
in papers that on the 12th May our Prime
in a

Minister also said meeting in  the
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Planning Commission that our laws should
be unconventional. She felt that there is
need to make our laws unconventional. It
15 in that spirit that we have to shape our
laws and we have to bring new requirements
ot the time into our laws. In a way this
Bull shows some signs of that unconventiona-
iism. It provides for summary trial. I am, at
the monient, satisfied with it and I sup-
pert the Bill with a clear hint to the
Government that they must think in terins
of making the Essential Commodities Act
more and more unconventional and to
make it more and more implementation
ortented. With these worlds, $ir, I sup-
port the Bill and oppose the Motion moved

bv my friend. He has said that he is
against this Ordinance. But he was con-
tradicting  himself since he did not say

anything against the Ordinance and since
h: could not point out anything which
was bad in the Ordinance or in the pro.
posed Bill. But he simply said that he op-
poses it. As a matter of fact, he had an
opportunity to say so many things loudly
when he was speaking. But because there
was no reasonable point in his speech, I
oppose his Motion and I support this Bill
and I urge upon Government to think in
taims of making the Bill implementation-
oriented. Thank you, Sir.

SHRI N. R. CHOUDHURY (Assam): Sir,
while listening to Mr. Shekhawat, I was
reminded of a story. There was a meeting
and somebody was there to propose sorme-
thing. As soon as he rose from his seat
and said, ““I propose’’, the other man
rose from his seat and said, "'I oppose.”
The first man said, ‘I have not yet pro-
posed’”. Then the rveply from the other
man was. “‘I stand to oppose what you
propose to propose.”” Now, Sir, it has be-
come a habit with our Opposition parties
L0 oppose whatever the Government pro-
poses. Now, 8ir, they oppose ordinances
wherever they arc promulgated. So far as
this Ordinance is concerned, I do not see
any reason why they should oppose it. Now,
the object of this Ordinance was only to
add some stringent punishment; to make
the penal provisions of the Essential Com-
modities Act, 1955, more rigorous and
their implementation more effective, This
Act is already there and the object of this
Ordinance was only to make the penal
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provisions mote stringent and to make the
umpiementation more effective. Therefore, I
do not find any 1eason for their opposition
1o thi, Ordinance. Whether 1t is an Ordi-
nance ot a Bill or an Act, there 1s nothing
to oppose 1t. Mr. Shekhawat, while he was
moving his own Motion, said that the
prices were going up, that blackmarketing
was there, that coiruption was there and
that all these and many other things were
there. Prices aie going up; blackmaiketing
is there and it is in abundance. Therefore,
we need some stiingent and penal measures

under the Essential Commodities Act and
hencee this Oidinance. Therefore, when he
chosc 1o oppose this Ordinance, he was

really arguing for this Ordinance.

Theuw, sir as regards the opposition to the
Ordmances by the Opposition parties, 1
would like to say a few words. Sometimes
we must promulgate ordinances. Certain
things are there which make 1t necessary
to promulgate ordinances. Recently, Sir, our
Finance Mmuster announced that a supple-
mentary budget would be placed belore
the Parhament on the 31st July. Now, what
is the result of that or what is the reaction
to that? In New Delhi, you will find that
so many essential consumer goods have dis-
appcired from the market. As scon as he
madce the announcement that a supplemen-
tary budget would be placed bhefore the
Parliament on the 3lst July, many essen-
tial consumer goods have disappeared {rom
5 P.M. the market. Today 11 has

appcared in the Bombay press

also that some consumer goods,
very ossential commodities, have disappear-
ed from the market. You can imagine the
lou. of the ‘mofussil’ areas, village areas,
and the lot of these people. In such cases,
things must be kept secret. As such, an
ordinance is necessaly, because our parlia-
mentary procedure is such. First you have
to seek permission of the House to intro-
duce a Bill then you have to introduce it,
then there are lengthy procedures, there
are so many ways of consideration then it
has to be passed either by the Lok Sabha
first and then by the Rajya Sabha or from
the Rajya Sabha to the Lok Sabha, there
1s hist reading, second reading, third read-
ing and so on. It is a lengthy procedure.
By that time, much water will pass through
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the Ganges, the Brahinaputra and Cauvery.
In such cases, 1tn such vital matters, an
ordinance 15 necessary. And I suppose the
Government s justified in  promulgating
these ovdinances. But in such cases when
there 15 an ordinance, some people will
stand up and say: We oppose this ordin-
ance, the Parliament has not been taken
into confidence, and so on. My point is
that. This type ot opposition is like that
man who stands up to oppnse whatever the
otlier man proposes to. This type of op-
pusition, I suppose, would not do any ser-
vice to the country. There must be a con-
structive opposition. In this Essential Com-
modities Act there are many things to be
said. Let them criticize constructively.

Sir, there is nothing wrong in this Bill.
Government wants to prescribe some strin-
gent penal provisions. In the Objects also,
it is stated, ‘.. to make their implementa-
tion more effective’. But merely by passing
an Act, the purpose cannot be achieved.
For that, effective implementation is neces-
saty. For effective implementation there
must be an eftective machinery.

Now, 8ir, here again there must be noti-
fication of essential commodities.  They
niust have notified certain  commodities.
What are the essential commodoties? Who
arc the persons who will make such list?
Normally, in this buieaucratic set-up. Gov-
ernment depends on bureaucrats,

Some things are there For other things,
notification is necessary. And these will be
handled by whom? By the bureaucrats.
These bureaucrats generally have very good
relations with profiteers, black marketeers
and big business houses, and they will do
as they did i the past. This summary
trial provision was there in the principal
Act. Penal provisions were also  there,
though not so stringent. From one month
they have made it three months, as the
minimum. As the maximum, from 5 vyears
they have made it 7 years. In how many
cases, summary trial has taken place? It
was there in the parent Act also. In how
many cases, big business men or big mag-
nets have been tried and imprisoned for
contravention of this Essential Commodities
Act? You will find none. Sir, it all depends
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on how you implement it, Unless we have |
a good implementation machinery, whatever
stringent penal provisions we may have in
the Bill, it will remain ineffective.

So my polnt is whether the Governnient
is prepared lo gear up its administiative
responsible  to  look
after the implementation of this Act. Sir,
in this country, some of the politicians are
not free from corruption. They have their
close tics with the black-marketeers and
profiteers. Three groups of people are com-
bined together, i.e. corrupt business people,
corrupt bureaucrats and corrup; politicians.
All the three classes of people aie taking
the country to dogs. Today, can the Govern-
ment stop the corrupt politicians  from
hobnobing with the big business houses,
black-marketcers, profiteers and smugglers?
They cannot stop it.

machinery which s

SHRI BHUPESH GUPTA (West Bengal):
Can you tell us how to identify the cor-
rupt?

SHRI N. R. CHOUDHURY: You are
also leading a party. All the national leaders
like you and people on both the sides of
the House should find a way to detect
these corrupt people.

PROY D. P. CHATTOPADHYAYA: Now
the ball is in your court.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Mr. Choudhury, please continue
with your speech.

SHRI N. R. CHOUDHURY: 1 would
like to give a specific instance. In Assam,

we have got Food Trade Advisory Com-
mittee for essential commodities.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You have to wind up now.

SHRI N. R. CHOUDHURY: They have
got non-official Chairman and Members
and the $.D.0. or the Deputy Commis-
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Now, I will give you a specihc 1nstance.
The price for ccment 1s hxed. Now, the
Chaiiman and Convenor of the Food Trade
Advisory Committee 1nvited cement dealers
to the office ot the Sub-Divisional Officer
and suggested to the business community
that they were tree to charge about 509
more than the hxed price withour cash
memo. If that type of arrangement is being
made by the persons who are responsible
to look atter the implementation of this
Act, then how will you implement this Act?
You have given the Collectors the powers
to seize essential commodities in any pack-
age or receptacle. If your Collector behaves
m this way and is in collusion with the
corrupt political head and the tusiness

community, how will this Act eradicate
black-marketing? My point is this. Let
there be a Bill. You make the penal

measutes stringent. But whatever you pro-
pose in this Bill will never be implemented
unless you gear up your machinery.

Lastly, Sir, I would like to mention one
point. Our friend from Jan Sangh has
started with opposing the Bill.

SHRI JAGDISH PRASAD MATHUR
(Rajasthan): You oppose it.

SHRI N. R. CHOUDHURY: I am not
opposing it. 1 support this Ordinance. But
I want that it must be implemented in letter
and spirit. That is what I want. But you
are opposing the Bill itself. Why? Because
the wholesale business people are with
Jan Sangh. This type of enactment goes
against the wholesale traders. Therefore,
they are bound to oppose it. By that, they
are serving their masters. Thank you, Sir.

THE VICE-CHAIRMAN (SHR1 BIPIN-
PAL DAS): The debate will continue on
Monday. The House stands adjourned till
11.00 AM. tomorrow.

The House then adjourned at
twelve minutes past five of the
clock til eleven of the clock on
Friday, the 26th July, 1974.



